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uptionse Please sit down, T am not

aliowing. Don’t i1rritate me. Noth-
ng ig going on record.
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not allowing.
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I am not permittirg.

PROF. VIJAY KUMAR MALHO-
TRA:**

SHRI S. JAIPAL REDDY:**

SYED SIBTEY RAZI
desh): Madam, K we have nothing fo
do with this. It iz between Mr.
Laloo Prasad Yadav and the Elec-
tion Commission. We have to trans-
act our business...(/nterruplions)..

(Uttar Pra-

THE DEPUTY CHAIRMAN: You
don’t want to hear. You want to
defer everything by doing no work.
We have business. (Interruptions).
Okay the House is adjourned till 4
o’'clock.

The House then adjourned at
twenty-seven minutes past twelve
of the clock.

4.00 p.Mm.

The House reassembled -at four of
the clock,

*A Not recorded
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The Vice-Chajrman (Shri MD. Salim)
in the Chair
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_Re: Rescheduling of Final Phase of
Elections in Bihar.

SHRI S. JAIPAL REDDY (An-
dhra Pradesh: Mr. Vice-Chair-
mun, Sir, a  very extraordinary
and unprecedented situation  has

arise in Bihar, It wag on 16th of
January trat elections in Bihar were
notified. Election campaign is sup-
posed to have been going on for
ten weeks. 1 {ake mercy on the
candidates of all parties who not
culy got broke, bur must also have
got exhausted. Quite apari from the
pitiable plight to which the candi-
dates of all parties have been redu-
ced to, they must take note of the
predicomen in which the people of
Bitar have been finding themselves,
For ten weeks thousandg of private
tvucks and buses have been requisi-
tioned Hy the election machinery in
Bihar, as a consequence of which
the transport system in Bihar has
breken down. On account of the
total breakdown of the  transport
system, the prices of essential com-
moditiegs are skyrocketting for no
fault of Dr. Manmohan Singh. The
prices of essential commodities are
skyrocketting elsewhere for larger
cconomic reasons, buf in Bibar they
are skyrockefting because of the
iotal collapse of the system.

Mr. Vice-Chairman, Sir, it is im-
portant to note that some of us had
been articulating  all the apprehen-
sons right since inception. We have
been saying that a dark conspiracy
has been hatched with 5 view to
allowing the term of the Bihar
Acscembly expire without holding
the elections, with a view to impos-
ing President’s Rule in Bihar and
that a Constitutional crisis has been
created in Bihar. Can Parliament
be a mute spectator to this tamasha?
This is a tragic tqmash, This 1s a
comic.tragic sityation. We  knew
that this woyld be happening and
it hag all the elements of a great
iragedy and what are the elements
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of a great tragedy? In a greaf tra-
gedy one would know that a sad
thing would happen yet nobody would
e in a position to forestall it. While
fully knowing aboug the tragic deno-
uement of a situation, we all were
helpless in preventing it. Today,
when the rescheduling took place,
the Elecetion Commission relied up-
on the Governor’s report. I am not
aware of a single precedent in the
history of free India when a Gover-
nor submitted a report to anybody
other than the President of India.
Here is a Governor who hag sub-
mitted a report{ to the Election Com-
mission. The business of the Gover-
nor is fo submit report{s to the
President of India and the Governor
cannot submit reporis so long as
there ig a Chief Minister. There is
no Constitutional distinction what-
soever between a caretaker Chief
Minister and a regular Chief Minis-
ter. A Chief Minister is a Chier
Minister so long as he is a Chief
Minister and if the Ruling Party
here hag the polit,ical, moral cour-
age, let it remove Mr. Laloo Yadav
as Chief Minister, It does not re-
move Mr. Laloo Yadav as  Chief
Minister. As 1 said earlier, to put
it in the famous words of Alexander
pope, “They are willing to would
Lalov Yadav, bug are afraid to strike.”
That is the reason why these people
in collusion with the Electiopn Com-
mission, have been playing a huge
fraud on the Constitution of India,
on the Parliament of India and the
People of India. Sir, now, is anybody
sure that elections will be completed
even by the 31st of this month? Are
we so helpless as Members of Parlia-
ment? Has the Parliament has been
reduced to this helpless status? Can-
not the Parliament express its opinion
through a resolution? Cannot we all
sink our differences and rise to the
occasion calling upon the Election
Commission to behave?

SHRI VAYALAR RAVI (Kerala):
Only you are in trouble

[ RAJYA SABHA ]
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SHRI S. JAIPAL REDDY: Various
sections of this House may have ad-
mired or disagreed with Mr. Seshan
on various occasions, But. this 18
one issue on which no people with a
reasonable mind-set can have (wo
opinions. 5S¢, let us adopt a resolu-
tion, disapproving the reschedulins,
and calling upon the Election Com-
mission to complete the elections in
Bihar before the 25th.
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SHRI VAYALAR RAVI: Sir....

THE VICE.CHAIRMAN (SHRI MD.
SALIM): Are you yielding, Mr. Jaipal
Reddy?

SHRI §. JAIPAL REDDY: No, I ain
not. I want my good friend Mr,
Vayalar Ravi to respond to what I
am saying because though he has
been in the Congress for so many
decades, has an ounce of conscience
still left in him, Mr, Vice-Chair-
man, Sir, I would like to draw your
attention to the fact that 88 Assem-
bly segments went to polls on the 11th
of this month. After one week, the
Election Commission countermanded
the elections in four segments, After
fifteen days, it countermanded the
elections in seven more segments. How
long can this review go on? Is thc
CEC accountable to anybody except
to himself? Mr, Seshan, of course
has been conscience-proof. But, is he
above the Constitution of India?
That is the point, Mr. Vice-Chairman,
Sir, I would not like to inflict a long
lecture, but the point fs, will the
people of Bihar be denied the funda-
mental right to vote? We are all
for a free and fair and peaceful

polling,

SHRI V. NARAYANASAMY (Pandi-
cherry): Are you for that? I am very
happy!

SHRI S. JAIPAL REDDY: Yes. You
will have your turn. Today I am
speaking not in anger, 1 am speaking
in profound anguish. We are for 2
peaceful voting. Our Party, you may
not agree, claims to stand for the
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weakey sections and the minorities in
Bihar. It is our self-image. That is
our own perception of ourselves. It
is the weaker sections and the miao-
rities who require maintenance ni
law and order as a pre-requisite for
participating in voting, We as a par.y
have a treamendous vested interest
in peaceful conduct of poll in Bihar.

SHR] SURINDER KUMAR SINGLA
(Punjab): Are you campaigning poli-
tically here? What the image is, we
will understand in the elections.
Elections in other States are com-
vletéd. ... (Interruptions).

SHRI S. JAIPAL REDDY: Shui
Singla is a good friend of mine. 1
am sure, he is competent enough t»
rebut my arguments. I am also surc
that he has enough conscience to
agree with me wherever it pricks him,
My point is this: 'We as a party have
a vested interest in the peaceful con-
duct of poll in Bihar. After all,
elections have been held in Bihar
for decades. In the first round of
Assembly poll held in 1990, as many
as 59 people were killed in Bihar.
What happened to the first round of
poll here now? South Bihar and
some parts of Central Bihar, which
went to polls in the first round,
were to go as part of the last round.
What happened? In the name of
rescheduling, those became the first
round. Why? Because the Election
Commission had to set a huge store
by the capacity of the Maoist Com-
munist Centre to unleash mischief.
But they have not been able to do
much. The second round of elec-
tions took place and mnot much
violence broke out. The day before
yesterday, that is, on 21.3.95, it Was
reported that one person was killed.
Fortunately, it turned out to be 2a
wrong news. Not even a single per-
son was killed. What happened
before in 1977, in 1978 1980, in 1984.
in 1985, in 1989 and 1990? Earlier,
—when I say, ‘earlier’, I mean in the
pre-1991 phase — the upper castes of
Bihar used to prevent the weaker
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sections and the minorities from par-
ticipating in the polls. Today, they
are able to participate in the poll.
And we as a party have a vested in-
terest in the empowerment of this
class to such a degree as to enable
them to participate in the votins.
But the Election Commission has
one agenda, the agenda of vendetta.
The Election Commission is behaving
in a whimsical, vindictive, arbitrary,
authoritative fashion and all of us have
been silent spectators, We will stand
self-condemned at the bar of history.
It is 2 moment of signal failure of
our system. I am really worriel
about the Indian State. Parliament
is an integral ingredient of the Indian
State. Parliament is an integral
ingredient of the Indian State. My
friends. the Marxist friends, might
fall back upon the slogan of Marx
that the State would wither away,
They never dreamt that States in
India would wither away in this
fashion. It is withering away. There-
fore, 1 appeal to everybody to rise to
the occasion and pass a resolution
disapproving of the manner in which
the Election Commission has func-
tioned and call upon the Election
Commission to see to it that the elec-
tion schedule is adhered to. T know
the ruling party has been a party to
a series of crimes that have been com-
mitted against the Constitution in
this process. Let us forget the past
and rise to the occasion, Thank you.
Sir.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Jagdish Prasad Mathur.
(Interruptions)..

SHRI JAGESH DESAI (Maharash-
tra): Can we discuss the conduct of
the Election Commissioner? Who is
a Constitutional authority? Can we
discuss it?

THE VICE-CHAIRMAN (SHRI MD,
SALIM): We are not discussing t}}e
conduct of the FElection Commis-

sioner.
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SHRI JAGESH DESAI): Then what
L 18 it?

SHR1 S. JAIPAL REDDY: We can.
Why can’t we discuss it? Why can’L
we?

SHRI JAGESH DESAL: You can
bring a Motion it you want, But you
can’t discuss it. Sir, I want your
ruling.

SHRIMATI SARALA MAHESHWARI
(West Bengal,: Why can't we discis,’

SHRI JAGESH DESAIL I want your
ruling, Mr. Vice-Chairman. .. (Inter-
ruptions)...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Okay, Mr, Desai, please sit
down. I have asked Mr, J. P.
Mathur to speak. .

SHRI VAYALAR RAVL | want your
ruling, Sir. You hear my point of
order.

THE VICE-CHAIRMAN (SHRI MD,
SALIM): There cannot be a point of
order. ...(Interruptions)... 1 have
asked Mr, J. P. Mathur to speas
(Interruptions).

SHRI VAYALAR RAVIL You canuot
rule out a point of order., You are
in the Chair. (Unterruptions). You
hear my point of order,

THE VICE-CHAIRMAN (SHRI MD,
SALIM): No debate is going on. You
cannot have a point of order Uke
that. When we are naé discussing
anything.

SHRI' DIPANKAR  MUKHERJEE
(West Bengal): You cannot question
the Chair..

THE VICE-CHAIRMAN (SHRI MD.
SALIM): There is no debate going on-
You cannot have a point of order,

SHR! VAYALAR RAVIE Under what
rule fs this debate taking place?

[ RAJYA SABHA ]
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THE VICE-CHAIRMAN (SHRI MD,
SALiM): Ihere is no debate,

SHRI VAYALAR RAVI: Then what
is 1t that is going on?

THE VICE-CHAIRMAN (SHRI M.
SALIM): Please sit down. Please sit
down. .. Unterruptions).

AN HON. MEMBER: Mr, Vayalar
Ravi cannot question the Chair,

THE VICE-CHAIRMAN {SHRI MD,
SALIM): All of you cannot speak

simultaneously. Nothing will go on
record,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): 1 have identified Mr. J, P.
Mathur. (Interruptions) Please sit
down, Mr, Narayanasamy,  Mr.
Vayalai Ravi, please sit down.

SHRI VAYALAR RAVI: I am on a

point of order, (Inlerruptions)
You give your ruling, (Unterruo-
tions)

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You cannot say like this.
Please sit down. Unicrruplions) Mr,
Gopalsamy, will you please sit down?

SHRI V. GOPALASMY: He cannot
dictate to the Chair, (Interruptinmis)

THE VICE-CHAIRMAN (SHRI MD.
SALIM): T will not allow all this.

SHRI VAYALAR RAVI: Yoy must
give your ruling.

THE VICE-CHAIRMAN (SHR! MD.
SALIM): You cannot comple me to
give a ruling, You dannot befiave
like this in the House, Mr. Ravi. 1
will allow you if you want to say
something, but you oannot browbeat
the Chair. Please sit down, (Inter-
ruplions) 1 will satisfy him, Please
sit down. (Interyuptions)

SHRT JAGESH DESAL: Sir. you give
your ruling on. this because, if they
want, they can bring a motion
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against the Chief Flection Commis-
sioner. But they cannot discuss the
conduct o the Chief Election Cont-
missioner in the House. (nlerrup-
tions) You bring a motion, but you
cannot discuss the conduct-of the
Chief Election Commissioner, (Inter-
TUpLtions)

THE VICE-CHA]RMAN (SHRI MD.
SALIM): Mr. Desai, during the Zeio
Hour, the' Members were agitated
regarding the postponement of thte
election. They wanted (o make cer-
fain points, but because of * the
pandemonium  in the House, we
could not allow them and we ad-
journed the House till 4 o'cloek,
When we re-assembled, I allowed Mvr.
Jaipal Reddy to make the point that
he wanted to make during the Zero
Hour. Then, Mr, J. P, Mathur  was
identified. You cannot raise a point
of order because we are not discus-
sing any substantive matter on any
motion, There is no motion pending
with us.

SHRI JAGESH DESAL My humble
submission 1s. ..

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You also wanted to speak,
You also raised your hand,

SHRI JAGESH DESAT: No, no. I
wanted to say that we cannot disc:1ss
the conduct of the Chief Election
Commissioner. (Interruptions) They
are discussing that. '

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We are not discussing the
conduct of the Election Commission,
The Election Commission itself is a
constitutional body. Now, Mr. .J P.
Mathur. (Interruptions)

SHRY JAGEBSH DESAT: I will walk
out in protest if you' do not give
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vour ruling, Siv. (Interruptions) He
is discussing the conduct of  the
Chiet Election Commissioner, - That
cannot be discussed. (Interruptions)

THE VICE-CHAIRMAN (SHR[ Mb.
SALIM): 1 tan allow a Member 1o
make his point if he is  asitated,
(nterruptions) i they want to make .
a point, I am giving an opportunity.

SHR} VAYAI.AR RAVI. You give
your ruling.

THE VICE-CHAIRMAN (SHRi MD.

SALIM): [ am not bound Lo give...
(Interruptions)

SHRI JAGESH DESAI: If they have
the courage. they should bring a
motion, They cannot  discuss the
conduct of the Chief Election Com-

missioner. I urge upon them,  (Inter-
ruplions)y

THE VICE-CHAIRMAN (SHRI MD,
SALIM): Shri 1. P, Mathur,

oY yadm xgE W (I
WRW) O’ AT FAE Fggamnen
2wt AT 5 @1 fame a7 Iw AR
Fr ofaw 1 T oFE ST IS S
¥ g 2 B owe-gmR qIm gl

gy Tul fedt w1 omadE A8 @
HHAr | vy qg o fafy e § f

fage & uF fadw fealy & 0 W

wafrar @ dwAY 50 THFTT
AW T W FE F AT omw
gl guT g Afww 7g I17 wiwd
AU, AGFT M AT UgAifar i
F1 ors fgaofga & wwar & S
afFw Ew WU w7 EY Ty
FATE FUF AT A F AE B qwar
z 1 zafae #12 @183z 59 f5 ag

gegfers &, w® @ @A ¥ §
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SIAIT XS AT AT A wIAe Agg
afFr wr aRas ¥ fegv § oW
feafa ot f& warg & wek ¥ 7
1 H T G@R A AR ¥ AR
a3 ¥ Fg T4 91 fF T Ay
'@ § fray @ go & faa
wgafeat gf & faadt faon g€ &
A A qw F wEY gf (wrAam)
ot WigFtT HEAA TH HW AEHA
(vaT saw) : faags o @
(saaawm)

e obil e fUsdlE uF
o Lgalply 4

JaEwTsRE (=t HigeRe o) ¢

o foeosq | (eaw) oI
grEE, W™ SEET  qry ffEd

(=amum)

SHRI MOHAMMED AFZAL aljas
MEEM AFZAL : Mr. Vice Chajrman,
Sir, he is making certain remarks agajinst
Shri Lalool Prasad Yadav. It should be

expunged. Shri Laloo Prasad Yadav is
not a Member of this House.

=t s qA™ WYT . FET AT
wwar & fr femr g (sw=aw)

it IFEAL JAFAA TE HIH AGAS ¢
I TWR AT FTOAE A
avy § (ewaaw)

He cannot take the name of Shri Laloo
Prasad Yadav. (Interruptions)

2oL sy .0 g2 1F 1
. s .
il LSS LY

£ Transtiteration in Arabic seript.
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 goaareas (S Wigeng adw )
gfey (wmagmw) wWigT Higw, 719
afees Jar § 1 s @wew # gufe
gl & S wa¥ ww oWy g fedm
g w7 waqr, A9 fAge ¥R F
e § wfer, am v Hifww
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st sty s wig o Fwgr
fagre #1 ot wer "y & 1 9EF
Ty ¥ faadi geard gg € fosAr
Tgaleat gg §, 39S qAT F
|ng w4 o adi gf | wam Fgd
ff afeT Iad AT 368 HaT a3 §
f& agi wegdr FUF AT FrE AR
a1 FfFE 9F 9 TR FT 219
(wram) weER w1 gl
Tgafyal § 3w & (Bwwm)

SHRI MOHAMMED AFZAL lia
MEEM AFZAL : Sir, this should no( be
allowed, I he is saying something, be
should prove it. (Interruptions)

Tlo W HEAT  (AITR)
®T O3 F9 O & wEd §
(zamam)

o1 LT AFAS IE TR AFHA :
g frare Si9T (sqaw)

ot S TAE WY § oY
FEIT TIET (wwEaw) Ay agh @
YTHR &, 19 TEIE 18 & /et 17
ATHIX , WA UM FY HEAT |
q1it ag feafs adi =rwir 1 safye
A fedes a7  (swawm) sEo
Fr gTT gqr A 4w W Sy
%N g@R gu AAT & FY W,
agtar SEA@ FT {ATA LY AGT SIAT
T F qg frigA weAT wrgan § fw
HAT WIHT TPNT FIT F geer g
dr ga} ¥aw ¥ 4T 3 oW §
Fifwx afer g w1 A5 JaTS
& T 2§ ag frde wém wow
fodt ¥ g @ wgg & &7 I
wifiqqel Fraverer § g ifgd A
qTT WA aewe o 3zt ofg@m fr
a7 FARIT qE | gIFTE
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SHR1 GURUDAS DAS GUPTA (West
Bengal) : Mr. Vice-Chairman, Sir, I do
not refer o any indjvidual, I do not
refer to any jndividual, whether he is in
Delhi or in Patna. I do not refer. Sir,
the Constitution 1is above individuals.
Constitutional procedure is above indivi-
duls, . "

Xe

I would only request the hon. Mem-
bers of this House, the Members of the
Council o States, to take into considera-
tion that a situation is being created—
in my opinion, deliberately—in Bihar
through successive doses of postponement
So that President’s Rule becomes jnevi-
table. That is the point, I think, Members
should take into consideration. Today
some people in Bihar may become the vic-
tims of the whims of an individual. To-
morrow, some other people may become
the victimg of another individual.

Individuals come and go, but the system
remains, the Constitution remains, demo-
eratic principles remain, Therefore, I do:
not refer to any person—whether he has
been guided by senility or by madness
or by respect for the democratic sys-
tem—I don’t refer to that. How the
man was guided, I am not interested
in it, But what is the fall-out, what is
the impact? The impact is there is a
successive dose of postponement.

I am for free ang fair elections, I am
or the deployment of Central Reserve Po-
lice forces, T am for taking steps go that
people In the sensitive areas are allowed
to vote. But does it mean that the Ad-
minjstration or the man to whom the po.
wer was given should take a decision
and then change it? There should
have been a comprehensive blueprint
drawn up by the Election Commission
for the deployment of mnecessary
forces, taking into consideration the
past tradition of some of the States
of the country. They should have
drawn a proper blueprint on deploy-
ment. And while preparing a blueprint,
the infrastructure should have been made
available,

Now the question is being raised that
since there were not enough vehicles,
policemen could not reach the place, Is
it an argument that we are going to
accept? If there was a need for vehicles,
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the Government of West Bengal would
have been too glad to give them vehicles
from ouy State. If there was a need tor
vehicles, they could have been procured
from Orissa or some other State, There-
fore, my point is, in the name of enforc-
ing discipline, in the name of enforcing
law and order, there is a method in mad-
Dess, Honourable pMembers of this House
will kindly remember thatr there js a
method jin madnegs, and that method
speaks of a premeditated, pre-planned,
deliberate attempt to find an excuse to
announce postponement after postpone-
ment .,
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Who says there should not be police-
men, who says there should not be deploy-
ment, who says there should not be
any protection for the weaker sections,
who says elections should not be peace-
ful, who says the people should he debar-
red? But there is an authority in India,
under the Constitution, to see that the
poll is free and it is for that authority
to make the mecegsary preparation and
if the pecessary preparation was not made
end if on successive ocecasions it js found
that the preparation is wanting, who
is to be blamed? We should put the
blame on those who have the Consti-
tutional respongibjlity. Therefore, the
Election Commission cannot be absolved
of its irresponsibility, and the irresponsi-
bility lies in not ensuring proper pian-
ning. Proper planning was not made and,
therefore, there have been problems, Thig
is where there jg a deliberate aim, this
is where there is a concern, this js where
there is an element of autocracy, this
is where there is an element of suspicion,
this is where there is an element of
anger and indignation. Why? The elec-
tion should be free, That ig one point.
Another point is, why should the people
of Bjhar be denied the opportunity of
being able to install a Government of
their own choice before the 31st? That
is also an important point.

It is not only peace, it is not only
discipline, it is not only order, it
is not only the Chief Election Com-
missioner’s right. One right cannot
be counterposed against another right.
One provision of the Constitution
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cannot  be counterposed against
another provision, 1 agree, therc

has to be enocugh preparation. If the
people of Bihar come and say what
was the need for creating a situation
when President's Rule becomes inevi-
table, it is inevitable not because of
Mr, Laloo Prasad Yadav—becausc
somebody says that it is not the Chief
Minister but because everything there
is being run by the Election Com-
mission. It is a well-known fact, Mr.
Laloo Prasad Yadav is, in fact. at the
moment. not the Chief Minister.
Somebody else has taken over the Ad-
ministration. You cannot pass the
buck. 1t is the Chief Election Com-
missioner, Everybody is there. EBven
a Tehsildar. even a constable, even
an officer lower down in the adminis-
trative level in straightway being
contacted by the Chief Election Com-
missioner, 1 don't object to that.
Everything is being done by the Chief
Election Commissioner, If everything
has been taken over by the Chief
Election Commissioner, then, the
responsibility for lack of preparation
also comes down on their shoulders.
You cannot pass the buck to Mr.
Laloo. You cannot give a bad name
and kill a dog. The RBlection Com-
“mission must take the responsibilitv
“sfor lack ot preparation. This is where
there is an element of deliberate. ..

* " THR VICE-CHAIRMAN (SHRI MD.
SALIM): Please be brief,

) SHRI GURUDAg DAS GUPTA: ....

--and preplanned political intention. T

~.say; there is a political intention.
There Is a4 method in madness. The
situation Is being so ereated that the
President’s Rule becomes inevitable.
This is where we are concerned.

You should also feel that, because
of the prolonged election Tever, nor-
mal life has been  totally disrupted
Because of the prolonged election
fever. there is a tremendous rise in
prices. Because of the prolonzed

[ RAJYA SABHA ]
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election fever, normaley in civie life
has come to an end. Inflation has
reached an abnormal point, That is
why there is distress among the com-
mon people.
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Therefore Sir, 1 cannot but strongly
denounce all those who are iespon-
sible Yor this erratic behaviour, all
those who are 1esponsible for post-
ponements one after another, all
those who are responsible for robbing
Bihar of a government of their own
choice, 1 cannot but denounce all
those who are responsible for cerating

a situation for promulgation of the
President’s Rule.
This is a matter of concern. India.

after all, is a federal state. There is
bound to be different parties in diffe-
rent States. We have to live toge-
ther. There has to be political co-
existence. If federalism is to succeed
and if India is to remain together.
there has 1o be political co-existence.
There has to be political toleration.
There has to be a code of conduct.

This is where somebody is found to
be wanting.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude,

SHRI GURUDAS DAS GUPTA:
Today it is Bihar, Tomorrow it may
be some other place. ’

Sir, considering the fragile national
environment of the country, I want
our friends on the Congress side
kindly to remember and take into
consideration the serious implica-
tions of all that is happening in
Bihar, "

Thank you. Sir.

B R I wg (fage) o
FrawTeay wEey, & fagr & #var
g5 agt w1 @ qefeafy 8, S|
WL H  qEF F AT WP FIEAT
agar 1+ osos gar W g feed
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wdt asdifes aifedt & Famt @9,
ST #gl 735 ¥ WUA gad w1 WAl
7ifge. =17 fyer 60 fami & S
TN BT AgtT fagre F F4r g
& T fum uiefeafaat & Agl
SAFT TFT EY ], IUH A1T F qIAAT
arfge 1 ag sTaad } & Sad &
g ag arv o aft & fv sw-oftaw
nEa-enTy g, gfew saw fag ferevars
FA T ? 3y @r=wr g3 R ag
SIS THEE KU g =g )
T tm TT BT 1 GREW HA BT
AT 2 ug @1F AR m.gr‘ F
F7 a8 & Afwa ot arw faren H
feg™ 3t go & ag a{afafaa g o
47§ yAST AT FQHT a'vfa" fwar
ST qFT B—-wgr arg fwasr W™
frar srg, & &t My oA XY
AALAT § A AT 1 qFT B
G Arsraer Hiw g a8 FAra
BT ATIITF 2 iﬁv qAT SN ET
g S Ware & fuo fow o
FHAA F¥ THF & A F & oagt
B FHEE  FUE FC AT A(A-
qfgar W1 FeATT T T T ST,
afem mg =y usditw wfest
Fartl & zifacs & B T omrAR-
afgar adr g% & I wrAr AU
qg HZ4T A 7 R FRE usAiE
337 H 3 W TEEHIGAT TT g0
& o grRem fear war 2 oug
adl & fte AgET TS 2 ﬁ'ﬁ'nf?{
T AT AR AT O 3FAFH TA7 T
oY, 395 43 ’Tl‘ mr a1 |
AT F1 HE (GEAT T FEAT A0
gz ary a7 B oWy sewrs 33
qHrE. .. (smaa|) .

Tt FHFERT ABHAT IF, AW AFAH
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ggrm ux fam & &= 9t fear &
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T gy foad sATmm Ffhww 7
BE 41, ga¥ ®1% udig w2 gfes
iz w8 X wrgr 0 H gfraEi &
AT AT w ORA FT OARF AT
AN .. (37T .

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We are .not discussing the
election. We are discussing the 1e¢-
scheduling of the election.

ot TR WA =g

nryegE: oy | 37 f”Té’?fm?T
o FET FiT ik A
%"«1":; fargrr FI AT qE B, ars, qm
2 S fam yfifeaty k!

q atrv 3 mrgw frzr, == t..-'fmfn w
qgr fefiznima a~ar o3 W BiE-
iz afwar EszEE'( asxzrarqa. 1 q1E
FY, VH-UF TS RN LEE N qu
HTT$ q ?hl'q 3T 1gf rz;“!r; El'g'\ Ol
avEy Bl SET Bl i, .(Nq&ﬂ"\)
(HE FGA AR AT H ¥
fan dzm a1 war wigr =
oy wmyear 31 F AW ¥ oww A,
ghusia sy mifkaier gwrs s & 3o
%. .. (wEaiv) .. wE uv 9%R A
g SR U T I L
nfzat # Fmer am . (EaE)
g st yrfEgi s wEANT
oA@F 2 Aifw 25 917 28 F alg
TAA WIT A FPET NT AT IEH
radfow iR &7 Jr faeimdi e oo

701 Transliteration in Arabic Script.
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SHRI VAYALAR RAVI: Sir, I am
surprised at the selective pricks of
conscience of Mr, Jaipal Reddy where
he is only concerned about Bihar.
Of course, there are vital Consti-
tutional issues about the authority of
the Election Commission, Many vital
issues are involved not only in the
elections in Bihar, but in the elec-
tions that have been conducted in
the States as well as in the function-
ing of this Parliament itself. You are
a party, your party is a party, to
have a piecemeal Budget session. It
was the decision of the Parliament.
Why did you agree to that? Sir, I
was in the Lok Sabha. Never have I
experienced ‘the Budget being post-
poned. (Interruptions). Of course.
you all agreed to that. You created
a Frankenstein monster, Now your
anguish and anger is against the
ruling party over the Election Com-
mission or whatever it may be. But
for the last many years, the whole
institution — the institution of Par-
liament, the institution of the Prime
Minister, the institution of Ministers,
everybody—was being ridiculed by
certain individuals. And you laugh-
ed. You encouraged that.

SHRI S. JAIPAL, REDDY: No. We
did not.

SHRI VAYALAR " RAVI: Not yvou,
but many peoprle encouraged it. (In.
terruptions). Let me  finish, You
enjoyed it.

SHRI V. GOPALSAMY: What did
your party do when V. P. Singh was
here? (Interruptions).

SHRI VAYALAR RAVI: What my
party and my Prime Minister did was
rediculed. . . (Interruptions) .

THE VICE-CHAIRMAN (SHRI MD.
SALIMY: Mr. Gopalsamy, allow him
to speak. 1 will not allow this kind
of a crens-dialogue.

[ RAJYA SABHA ]
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SHRI S. JAIPAL REDDY: I request
my friend, Mr. Vayalar Ravi, to stick
to his present line of argument. Do
not get hijacked by others.

SHRI VAYALAR RAVL No, I would
not. Sir, the point is very clear.
The Government, in its Wwisdom,
thought that there should be thres
Commissioners and the decision of
the two would be supreme. When
they were appointed what was the
allegation against the Government?
They said the Government wanted a
captive Blection Commission. It was
not said by the ruling party, but by
others, including unfortunately by
those in the media. So, the media
created something which is beyond
the Constitution, beyond everything.
Now, the point is....

SHRI §. JAIPAL, REDDY: I agree
with you,

SHRI VAYALAR RAVI: My point is
against you alsé. You are also a
party to it.

SHRI §. JAIPAL REDDY: I am not.

SHRI VAYALAR RAVT: Sir, in Maha-
rashtra, what has happened? 1n
Gujarat. ..

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Don’t expand, don’t expand.
Please confine yourself to Bihar,

SHRI VAYALAR RAVI: T am not exX-
randing. Mr. Jaipal Reddy has raised
this issue.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): If you do not have anything
to say about Bihar, I would call Mr.
Ahluwalia to speak who 1is from Bihar.

SHRI VAYALAR RAVT: 1 agree with
him. ... (Interruptions).... T had
Yistened to Shrimati Mira Das many
times. I had no occasion to see the
autocratio rule of Laloo Prasad
Yadav. ...(Interruptions)... Okav.
he is the Chief Minister. T had no
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occasion to visit the present incum.
bent who had taken over power in
Bihar. I would not like to mention
his name. The point I am making is
that it is not a simple issue of res-
cheduling. I agree with Mr. Jaipal
Reddy that the right of the people
of Bihar or the people of India
should not be denied to elect their
own Government. But the atmos-
phere also should “be conducive to
holding elections there. It is the
duty of the political parties as well
as the existing Government that a
sitvation should be created for a free
and fair poll. The Blection Commis-
sion gets the publicity because they
dared to postpone the elections. Tte
situation in that particular State has
deteriorated to such an extent that
the violence there is more than what
we expected. So, it is not the handi-
work or the conspiracy of the ruling
party at the Centre, bdut it is the
peonle who are at the helm of affairs
in the State for the last five years.
Thew are golely responsible for  the
situation where the Election Commis-
sion took such a decision which goes
beyond the scope and authority of
the institution, That is my point.

wit e ST e (?ﬂi‘ w3w) :
aFHE  Soaremy o, freme @
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mzmw o qT ATAT § AT
Oy ’r”aa'r{ FC qfgn, foradr
fF afrr @ =@ sFR FY afefeafa
WMH?N

SHRI V. KISHORE CHANDRA S.
DEO (ANDHRA PRADESH): Thank
you, Mr, Vice-Chairman,

Mr. Vice-Chairman, we are dissus-
sing elections in a particular State.
Elections are vital for the democro-
tic process. [ have not risen to either
discuss the conduct of the Election
Commission or throw allegations at
anybody. But 1 would like to men-
tion a few words which 1 would like
my colleagues on all sides (o consi-
der. The %riends who spoke from
the other side said that the Consti-
tution was the most supreme in 2
set-up like ours. Yes, T think all of
us in this House do agree 1egardingz
the supremacy of the Constitution. 1
think 21l of us are also one in the
thinking that the democratic proses;
is the most vital factor-.as far as the
Constitution of India and our electo-
ral process, system. are concerned,

My, Vice-Chairman. Sir, my collea-

gues from the other side cast certain’

aspersions and made certain allega-
tions. Therefore. T thought T shonld
set the record straight. 1 do not
think there is any dispute on the %act
that the people of Bihar, like thase
of any other State, certainly haye the
right to choose their ©“wn Govern-
ment, their own representatives. Bul
then, let us also be sure that the
entire people of Bihar. like those of
any other State, would be allowed to
choose their Governmeni. not only
some or a few people of Bihar,

Mr. Vice-Chairman, my esteemed
and hon. friend and colleazue, ®hri
Taipal Reddy. while speaking on the
subject. pave figures to say that so
many deaths had occurred in  some
elections. T am really sorry to hear
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this from him because | do not think
the number of deaths” is any yard-
stick to judge whether an election
has been rigged Or not. If in an
election nobody had died, it would
be totally wrong or distorted and
perverted for us to presume that the
election had been fair., To say that
in an election some people have died
and therefore the poll should be
countermanded or the election
should 6% reheld would also be not a
1ight position to take. Let us not
be carried away by the number of
deaths that have taken place. Well
clections have been held in Bihar
earlier. | do not want to make any
comment that would offend my col-
leagues from Bihar, whichever party
they may belong to. But 1 dare sav
that many of us do know how many
of the elections also took place.

My senior -colleague and esteemed
triend, Shri Gurudas Das Gupta said
that preparations should have been
mude.  Yes,- 1 nyree. And if+ we
think  ¢hat preparations havwe  not
think that preparations have not
been. made, . I think, probably.
the Opposition and the Government
shodd  all now  sit and discuss  and
come to some kind of an agreement
on how preparations should be made.
But, Mr. Vice-Chairman. are we going
to be satisfied with just the prepara-
tions? T the preparations are all
right. are we to sit quiet irrespective
of whatever situation might emerge
after that? In an unprecedented
situation, where preparations also
lead to certain unsavoury incidents.
we cannot be silent spectators and
let the process, the democratic pro-
cess. be totally miscarried or taken
away from the rails. These ave fac-
tors that T think all of us have to
apply our mind to.

T am nnt  supporting or op20sing
this extension of time in Bihar, None
of us woull like elections to he post-
poned and that (oo, indefinitely. But
then, we must also remember the
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fact that it we are interested in t he
Constitutinn, in the democratic p.o-
cess, In a Jair elecion, then we can-
not also isist on a time-frame on
the basis «/ just preparations, In un-
precedenteud situations, you will have
to take unprecedented decisions also.
Now, therv are proper forums for
taking theve decisions on which many
of us havt different and various
views. But, by and lerge, you can-
not ignor¢ this fact that despite your
preparatiols, despite vour arrange-
ments, there had been instances whea
the electicwa process had been turned
into a Talse. I also fail to under-
stand the anxiety of my dear friend
about the prospects of the ele:tions
being chipged... Well, if the wea-
ker sectivms an®l the backward sec-
tions are vrith you, why do you think
that the prople will vote against you
if the elevtion is postponed by two
days or thvee days? If the people are
there witly you, if they are going to
support you, they will suppo:¢ you
whether t\ie elections take place
today, turiorrow or day afser. So, T
don’t think it is proper to sav that
postponement of elections by a few
days. if it is necessary, is goirg to
bring abowt a change.

SHRI S. TATPAL REDDY: By weeks'

SHRI V. KISHORE CHANDRA §,
DEO: EBven if it is postponed by
weeks, it is not going to affect. (In-
terruptiont). Well, that is a different
matter. But T think if you want the
democrativ process to stay, then we
have to say a price to maintain a
democratic polity and when some-
thing has gone totally astray Just
because maoney is going to be svent.
you cannot forego the entire rrocess,
(Interruptions) . ..

It might be repeated in the Lok
Sabha elnctions, What T am trying
to say is this. ¥ something wro~g
has havpented, are we going to acc~pt
it and let it havoen or are we going
to think nf a change or are we goine
to allow n similar situation to ¢on-
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tinue just because it happened once?
Can it happen for ever because it
haprpened today? Can we sa¥, let
it happeit in Andhra, in Bengal or
somewhe e? Therefore, iT it has hap-
pened, it has happened. But is it
rizht, or do we want a change? ff
you do tlot want a change, I have
ne quarn:ls with you. But if you do.
then I think we have to think of it.
Therefore, I would appeal to my
friends to think of this in the larger
interest of the country, from a long-
terms point of view and not in a par-
tisan manner, with an eye on the im-
mediate elections, And, who is going
to gain or lose because of the post-
ponment or preponement of elections
by two days or three days? That is
not the criterion. This is a State
where the process has derailed for
many, many decades. We all know
that and we are ashamed of it

Therefore, 1 think what has happened
in Bihar has happened. But I would
like to appeal to all Members of the
House to think about it seriously and
iT not now, at a later date, to sce
that some kind of a solution is
found, some kind of guidelines are
framed to see that the electoral pro-
cess at leasty continues peacefully in
our country. Thank you,

SHRI TRILOKI NATH CHAT "R-
VEDI (Uttar Pradesh): Mr, Vice-
Chairman, Sir, I share the concern
and anguish of this House, particu-
larly of Mr. Jairal Reddy and some
other friends, about the rescheduling
of the elections. But, Sir. one has
also to take into account the reasons
as to why this happened. Tt is no
use talking about the violation of
the Constitution today. I think the
Canstitution has been violated the
day this concent of caretaker Chief
Minjster was mentioned bv no less a
person than the Law  Minister of
India. The Constitution does not
make any distinction between a Prime
Minister who is for a short period
or a Prime Minister who is for a
longer period. Similar is the situa-
tion so far as the State is concerned.
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Unfortunatly, this concept of the
caretaker Chief Minister was support-
ed by certain sections of the House
and naturally, the Government of
India took advantage of that. I do
agree with Mr. Jaipal Reddy that the
Government is afraid to strike but
willing to wound. Of course, that
is a matter of political expediency
and the way they judge a situation.
We have also to keep in view that the
rescheduling, which is not a very
happy position, does involve a lot of
public expenditure. Besides that, it
causes a lot of inconvenience to the
general public. This is true. Some
hon, Member raised a point as to
what would happen if it happens in
the Lok Sabha elections. Sir, through
you, I would like to remind this
House, ves, there had been an un-
fortunate position when one particu-
l]ar State remained unrepresented in
the House for full five years. That
is why, it is for us to consider the
matter in a cool and dispassionate
way. It is for us to think whether
the law and order situation is only
something to which we should pay
sporadic interest. We tackle the
situation in an ad hoc manner when
it suits us or when it does not suit
ns, and when jt requires a sustained,
continuing attention, so that the po-

litical stability in the State is main-
tained, the law and order in the State
is maintained and there is stability
in every part of the country. we
have to tackle the situation and
then only it is possible o build on
that the edifice of development and
progress.
pret thé sitnation like this and decry
all the time about the law and order
machinery, and so on and so forth,
rather than looking to the basic
problems as such. Unfortunately so
far as Bihar is concerned, I do not

‘Unfortunately we inter-

propose to make any comments on

the situation in Bihar. Tt was gajd
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that (he Qquestion of Bihar was

withering away. This has not been
said for the first time but it has been
said a number of times and I do re-
it a number of

ten Years back

member reading

times. Even about
after a visit to Bihar—Dr. Manmohan
Singh was then the Deputy Chairman
of the Planning Commission, and 1
was supposed to accompany him also
to see there the problems of the Sche-
duled Castes and the Scheduled
Tribes; unfortunately T could not ac-
company him but—one comment he
made at that time was that he was
sorry to see that Bihar had withered
away from the viewpoint of deve-
lopment and also  from the viewpoint
of protection of the weaker sections
‘of the society, the Scheduled Castes
and the Scheduled Tribes. Sir, the
question of the right to vote does not
belong only to certain sections of
the community. A much wider spec-
trum of the weaker sections has to
be taken into dccount, and here T
would only remind that if the situa-
tion had not been”allowed to grow,
probably, in Bihar also, the elections
would have been held on time, by
and large, Sir, you will also recall
that when the matter came to the
Supreme Court at the time of first
postponement, even the Supreme Court
had to make a remark to the Advo-
cate-General of Bihar, “Why are you
here in Delhi? Why don’t you go
back to Bibar and see that the law
and order situation is such that the
elections can be conducted in a free
and fair manner?” Now this is the

position. This was the verdict. the
Interim verdict, so far as the Supre-
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me Court is concerned. I do not want
to say anything more. As was very
well pointed out, the number of
deaths was less in the first phase.
Unfortunately I must say that this
is the most sad kind of a situation to
have arisen and we cannot compare
saying that as large ; number as 59
people died in 1989 and that, there-
fore, the deaths in the first phase
were much less. Probably, many more
people would have fallen to elecforal
violence in Bihar but for the fact
that this situation had been con.
trolled from the very beginning and
thus in three phases, on three diffe-
rent dates, the elections were held.
Gtherwise, one does not know what
might have happened. Sir, we have
differed many a time from the deci-
sions of thhe FElection Commission, but
every time it is said that it is a ques-
tion of a Constitutional authority,
his powers and so gn. This august
House, the Parliament as o whole,
and the people of the coun'ny cer-
tainly want that elections in this
icountry showtd be theld on time and
nst only they should be held on time
but they should also be free and fair.

hat is the aspiration which is em-
hodied in the Constitution and that
is what the foundings fathers of the
Constitution wanted. I do not think
that there ig any dispute on it so
far as this point is concerned, But
unfortunately there are aberrations.
Unfortunately, somehow  of other,
there are deviations of this kind in
practice. We can diffey from the
Election Cimmission, but we should
not forget thig fact—it was mention.-
ed by others also—that at a time
when even the politicians are in dis-
ropute, day in aad dav ~ut there are
articles and Jecastichs—I said it
vesterday alse that on- journalist. a
very eminent one, had written: “This
word is the most hated word in the
vgcabulary of Indian polieics and of
the people.” So far as this Govern.
ment is corcerned, it is scam.ridden,
it is scandalridden and si you can.
not expect anvthing other than what
i* did in  violatin~ the  Constitution
when this eoncept of a Caretaker Go.
verrment. ... (Interruptions) ... Yes,
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I know it. Singla Sahib, we
discugg it later.

can

SHRI SURINDER KUMAR SING.
LA; 1t is often repeated.

SHRI TRILOKI NATH CHATUR.
VEDI: Yes, this is what we stand for
Bug the trouble is that this Govern-

ment alsg repeats these scandals
daflv. (We don,it know for what..
(Interryptions) ...

THE VICE.CHAIRMAN (SHRI

MD. SALIM): Mr. Chaturvedi, you

don’t go away from the track. You

please conclude.

SHRI TRILOKI NATH CHATUR-
VEDI: 1 am sorry, Mr. Chairman,
Sir. 1 dont want any verbal wrangl-
ing match with my good friend. Mr.
Singla. My only submission is that
even this morning I have said some-
thing about the judicial system —
that the harmony in the judicial
system must be maintained and also
the faith of the pegple in the judicial
system must be restored. I saw this
morning the weekly, “Indian Today™
and one can read what kind of
signals are there. That kind o3
signals will be sent out by the protec.
tors of our Constitution. This is the
picture of the politiclans, Mr. Vice-
Chairman, whkgo are representing the
veople in this House and elsewhere
and we are supposed to make laws
for the people in the name of the
people, This is the image of the Go.
vernment. If something happens to
the reputation of the system which is
supnosed to interpret the Constitu-
tion, to maintain the dignity of the
Constitution and %o keep it on anp
even keel, God forbid, that would be
~n unfortunate day for the country.
They are not the only Constitutional
authority. Ther, are other Constitu.
tional authorities like the Election
Commission. You may have difference
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with him. But {o impute, motives, to
attribute motiveg to the  Electign
Commission and t, say that thig isa
conspiracy, I think is not only most
unfair to the Election  Commission
but alsp to ourselves because today
the situation is such. We may say
that he is the ido] of the middle
class; he is the hero of the educated
middle class. But the rest fact of
the matter is that, if yoy go any-
where in the country, to any tea
shop at any bus stand, you will ses
that they don't know the name of
the Chief Election Commissioner, As
I bave said. I dont hold any  brief
for him. We have differed with him
#n many of his decisions, many of
his approaches, many of hjg abras.ve
wdys, but his dignity must be pro-
tected. What he has done, he has done
in hi s own right in the interest{ of
free and fair elections. The unfor.
tunate thing is that he has done it
after the repor¢ from the Governor.
This is g different matter. I will also
say there is a very strange, a very
cutious situation when the Governor.
sends a repor{. But whep this Go-
vernment allows this kind of 5 thing
to happen, whep this Government
does something which suits you and
then you support the decision, that
is a faulty decision, that is a crippled
decision, that is a motjvated decision
of the Government of India. Now
the chickens have come to roost. So
far as my party is concerned, let us
be frank. I the law and order situa-
tion has broken down in Bihar, if
the elections cannot be cbnducted,
it is very unfortunate. No part of
the country should be deprived of
the people’s representatives. Since
elections were not held at that point
of time a situation had arisen and
the right thing would have been the
Governor’s ryle. I don’t think there
is any provision for this kind of a
motion  resolution or emotion or
whatever it is. However, we share
the agony and concern that the elec-
tions could not be held, The Gover-
ney advises. .,
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SHRI TRILOKI NATH CHATUR-
VEDI: ...or sends  a report or
talks to the Chiet Election Comms-
sioner. (Interruptions). You know
this is like  Alice in Wonderland.
This is the demecracy of India.

SHRIS. JAIPAL REDDY. Mr. Cha.
turvedi, yoy are g former Homg Sec-
retary of the Goverment of India.
Will you state whether the Governor
is within his competence 0 send a
report to the Chief Election Cimmis-
sioner behind the back of the Chief
Ministey and over the head gf the
Government ¢of India?

SHRI TRILOKI NATH CHATUR.
VEDI; Mr. Vice-Chairman, Sir, hav.
ing Yeen privy to a number of things,
I din’t think it is fair for me to make
any statement on this. But all that
I can say is very often there is a
shadow. (Interruptions) ... Thiere
is always , shadow between the
Constitutjonal jdeal and its practice.
That is an yunforiunate thing. I think
the Governor of Bihar is, probably,
by alliwing him to continue as the
Chief Minjster, i{s tronsforming  him
info an adviser to thy Governor.

Probably, this is how he has treetd
him or, probably; this is the way he
has allowed him to be ireated. So,
clearly
stated that the concept of careta.
ker Chief Minister is misconceivefl.l
say, Sir, it is not a very happy tking
for the Governor fo send a ‘ rgport
to the Chief Election Commissiines.
When  everything was topsyturvy,
both politically and Cgnstitutionally
1 think, the Chief Election Commis-
sioner did the right thing in rqsche-
duling the electiong gn the advice of
the Governory who was appointed by
the Givernment of India itself, so
that the elections in Bihay could be
conducted in a free and fair manner
and without violence. Thank you.
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£ ATw vrw (ﬁrgm) . 99-
qATETE WEIGD, W9 WA AT FT
wage fear, A% fao & wros
MANT E | wsft gaT wgddy o &
FFdeq AT | FA AW # www wy
¥ HIA GEATT 97 &1 GgAT &7 AL
g afFT sy AmwEg F AW wENT
T OWIE T q9 Aedw F €EA
T @ed ¥ well @ FeiR w9 Of
AT arffg ! 3T AT §IEm &
&W T FET A | ARAE I9-
gaTead  g2iga, zafwo  sww ar
T # wgar WgAr 2, 7 ¥ fagr
wifadi =1 33 fxamr & wiey ¥ fao
wgm g fo owfer fawmr ¥ ag
ofdfeafs d3r w1 g€ ? 9me wEw
ur AT AE T AT g 9R,
THY FE AAaq Agr 21 e
ITHT FW T F, FT fawi afEw
¥ WA F A FU7 g9 g 9T
3EH A% ar &7 wwEv & Q@ f&w
qg® WA SKIT & UF WAl qqrA
B E T e 31 WS % g T
g1 @ el maT wg o fEa
TGN | I WG &R F TF
qraatd wEr & oaum g fd we
31 ¥ qF T T FAT ar oty
amg am fer smom o fw gER
ﬁqmwa.qmmawa
% fafe &1 = W@ § oW W
g 31 avE B WA S
FT AT FIA F | A WL I Fg
wFar, AL gAT #y fafr &
TF & N w7 ufwAr 31 W aF
@ gET AT Ad Fen afew v
FETT & WD HEY ST § St
aar feum &, Tw% e avfed FeT
g & wwe qr Aow e ad g
AIAATT  ITEWTSTS WEYEW, wfE}
Freor gm0 T 3z € fF faE|
¥ AT AT A TE ATET BT JFEETC
%mm%%a-aﬁﬁmaﬁ
gam fuedl, afvm  aevdeasdl @Y
awd & ge & fmsr wwdt &
40—42 T qF T TG0 STaw faam,
farar 977F ¥ d« ¥ ger fawr war
agzwmmarmmauag
qFEIT WIS AT GHT g W ;AT
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At ©F EY W, A 97 e
FI1 ST TH arq &7 § zafqq 30
m‘q’mawraﬂﬁrﬁrm-mm
T W R A T AT AT AwEa
FT 7§ & | A FTEAT aear gwr

THES g1 FL A AT & AT @

g fr fagre & s #7 a@rer Moo
Wmﬁmmgﬁwﬁmm
AT 25 WY FI GEF  FIAT A,
afY ar @ wwar 2 fr fage W
gIF FT AZ 9K AR FE F TG
QT FE 7 wEr A@ ) fAIFN W
TAA FET FT AT At A fagre
#T FAG T TATT FAT FAFT § 1
2oy FY qrd { fagre w7 fow frt @
Fr g &1 fagre Awdw S
zafag Iogarsger wgRT, & qraET
wrE wTHT F A i fagw
AT 25 WA F TR FOH AW
FAAT T WX WEF T I
st @1 Tmd fam AR A6i)
FEFTT & THYF, TTHAT ST F THAF
g‘ﬂ’ﬁ WToToqTo HIT FHT (’AT%)
¥ wer fawRTe @i

TR WeRT ¥ Wiy qga-agd
g |
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=Y G¥o QHo yFAF(ol : (T981%)
JYATEAT HEET, qg §ANT & a0
g fr fagre ww Qar wsqy § wgt &
fead ggw falsas 1 s+ fRan s,
fadr  weadm AT HeFfy Fo =T
Fgar & | ¢ faear w% adt ¥y
gz gu % =w g @O

& fag fyew & 7{q0 & w7 AT
ar% 9% @ EU § HIX AT FHI
gfear fiod &7 w8 ¥ 9@ W &
o ¥ @, Sfasy & qremw
¥ oar "AGHIT F OFETT O qar
W STaT 2 F 9ArT #r ¥ §ET
H w5 | AERA, T OAEl T uF
A FHT WET T AR EAA ¥
feegema &7 M ¥ SARRT WY 49-
fafaed wiF & 93 R & @ &
fag 9t 7€ g\ 48 TET TIT N
g 20 F T 9T Af war fw
feax ag foa faan, w9t o
e fag faar, axg forfa ag & &
FA HAT AR T A & ar ey
go-fafasd & o< WS TF Sy
¥ o FUN F g 9.t stroed @
Tt ¥ 7@ T & fqoam
ST ! g UF qgT TIT N AT
2 FF T AT AE AT F AT
gy § wT Wa ¥ uw aw g,
Iq g7 fage woe & & o
Sor & st ar T AT BT AT
gt ? a7 FT g DAT AT HY
qET ? S AFT AR QSANGEF Il
FER 9 T FL IE WAAT A |
gAY Tar g 11 i@ w1 93k 88
FeAidg d 09 F W A, W
gy # 9§ @ TE, F1E & T4 #WT
i ' RIS 4T,
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T § AT 9 fF GFvE A
@z § fagr, ady wgfa wax godio
¥, af qgfy g dwmaw § W@,
T80 9gld A A weAl § <@ av
ZH BIT T TATC FT HIN ALY
ZAT I ¥ wag & gfEm ®¥
fazsr foar wredre ¥ s Y oY
Tor-fafaed Hrdg & waar  faesr
fen =T sasr fagre S omar g
A g FANr FNA Ay AFT "qFE
¥ s FC HIX GeET @ oWy
gaareal ¥ difer & sAwr faser
FIH OZA TAT X ST @ &)
FTA F AT §F AT HLEH T Hwif
& ST 19IYT FE FHEA  FHUAT 7
T UF AgT a7 NT O AR
T 93 UF  §3&  gAr  =niEn
T aF e FT W T GrAAT
Irigu fFa vz & War gray fradfe
R AT faar gfwra F qviaT g9 9%
TG ¥ WK qaraFc T Gy, 9 fw
3a% qF geal ¥ a4 fEav g sawr
UET AFEAT q0lgC | IS Fo A
Fo FA7 93 N o HIwew §
(ERER IR BECETI (K EECE S FARCE 1Y
T | IEF F(TIT GNTIAT IET
A & fF azi ¢ frstay garg g

¥ 5T & 987 &7 ATF ATAR Y
wifenr w2ar § 5 3w a3 § ogw
7 g f& wsawa ¥ Fav fraa  faar,
o o wuTd 7 F4T furw o= |
FW A&y @i F< % A arr faavr
g frster w0 F fag o gw
gfqq a@ dT AT TG T 99 |
W 9T Hw ARG T G
o gy st A frsTe g aF o
IEAY TTEAT T GG §H AIAL &l
A |

At T AREY AT,
TAE AN TF AR qe g
M @ gaurtAs gear &1 dfade
¥ aga o wias faw go & s
TIT ST FE FA FT QT TEFL
3\ S AT & w0 wEdd AT
froger &1 ¥ ATA FEET 1 EH
gt =gy & fF gwiwAda ¥ w@da
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A frsqar garer gt 1 wwe dgrgET
aﬁ”f e W‘rq&m rr\as'rgr%*r
Q;l HIRATE arqrfvmr K el 58
@ oggw & Y ¥ ogaE wE
gr% wifa | P @1 fm wad 44
Iy f fagre W ood bt
ar i %‘ P 7 arqa”m TR ETTRAT S
T 4 feeirsr g & agF & a0
¥ #ry & AWl A FE @ g
EBTT% F wifgw & oo gEE
{ T OEWT ®E W9 ST 8
T, Fug FE0 TEM AT |
A F1 ave feirar Mg Tl FIE
@ 9y fedm @ !:rr«: gliw T
¥ Qg fady & win S oSy f’cr«r
) feg § AAre 9fwEr e @
FHI § AT 94¥ i Taaw waarar
afeqs vs TT T@L BWT  gATT
TRF FE 3@ 1G4 AT @ &
TG o ww wadrar WREE @ Al
fax sfrzm, Wy F AZN YN THIF Agl
FUY AT | T AL H TR AW
I LT & TAS  TTEIT 4T |
waraa ¥ oug fana fxar Trzr
A F FR AA0E U § 7
FATE TIHAT | TIRATETE vrama gqﬁ
arAE ggen as g Ry amg
FT P ¥ & fgze #0 slagry 5
g fagre = faRrE 0% @wr o
fergears & sfagre FE smar O
fFa wm yar wgf T QgEr aws
¥ aEr g AR g ATy ot ard
FT @ & 519 gz %mﬂrq & fgzan

Fra‘rt

g0 aqo ugHATiAT : 7 T
qr W2 &7 T, # az @@ oa
fagre us wor w3 2 fogy uge
fufem &1 sva faar a1 0 faEe
gy ag g, fagie agg w==71 &)

St qon AREd 38 U
qgE FW I I AT ARG &
JraNTeRy wEeT, 4 oy arg ¥
#R AGFT A AHI9G HLAT A

gagag g & uw qE g B
%Wﬂa&"’f%”f"‘f?@% EE)
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fagre & &€ Jw ww g1 § fagr
it T A glws weft g1 &l 6%

£ o ofifeafs w6 2 1 W
%’H‘Ttr Fura AW ag wweal o
I 4T Tema  sie R wHIE
FXay ¥ uffeataat HSLE A é
al 7/ TF ST 94X FIE TS agr
ila:ﬂa AN §5 avg Jf QLA
T fF &g u% aaa e R
T%15 g1 ) afas gww 9ere ST,
g ¥ GTE WeX fAmied ¥ wwd
IFRw & sag @ ST Wi FET g
I g B gE gwa mAw awy
LIS Ci TREW To HIH R
g sy fo gwrg Fary gue
T g WA WEGE T 6T A
o % f& misr gw s zfemie &
Y @ &, %W & g T A9
G T WA TAT AT AT gL EREAT
w4T ST @ Ot f Wy @ A S
ST WY AT SEST Ag qw WA AT |
TG AT T AAW F WK G
qUT W aTq $1 T T HITRY
qE Sfrg, W FIE A a¥ qdwfew
HRa1, gl USH "W F1 I AGHIT
%xﬁ\qwsmg féﬁw%f;"lz
TSy GNT TF SUIFT WA g o W
T wawie ar P g aifgg R
7 fdt o Sqmifes goOT 7 9%
#femy § & a8 fadt gad dawfa
amﬂ-awa:ﬁgvﬁmt% arY
e qo v w fas gy gg
LT & |HA § Rl afew wfr -
(ifem sr&rzrr% WWE dar w2
FAT AT g, QH FIH T giwra &gl
m &1 T ST 98 9= Tw a<g fEmar

T @Y R\ T AW A ARF AG
'c’tf ? s SRw ¥ e wE BT !
OF 17 & e W @wy W §
fa% e wgy € fF =g o qwa
€ 1 gmd | SUAWIsYer WERa,
AT T FAATE AAN Tg F0AAN
mﬁxwvﬁﬁwﬁ*q‘aﬁr@qﬁ
ey ¥ 7 ) AET G 7 ae!
femraadtfa 31 ardw 1 W W
31 frare wew €1 SI@ir A qF @
T T T MAT T agl W
SRR UF SquTfaE 9% dar frar
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qar g oWl agl weowsEwly o owrEw
A FW ¥ g i A TS '
TH G0 & FAN wrAarfEEt ¥ oS
g 8 1 AL (I T owAAC g
Faw wfsa 1 3@ ad o < iz’
T 4z ATAd. .

JAARTAR (A Figrag adta) ¢
A dqy # 3 |

SR geA RF@EH . gEy
¥ w3

TYH TIA WA IS BU I
gaTR ATl ¥ AT "ErE IS0
e Azt & g =@
Y1 977 HA ¥ owed E, A9
gAY | 4T qIE FW@ FT G §
fefeay &6 7 548 S&F § | 7N
AT /AR 8 W@ F fv oA uw-
Stitafaes w7 v ama Ffo, T4Ta
gNW 9T ary FC 1 5T €7 ¥
q9 9, s f% T AW 6T GEm e
73 F N § | T IEW & R
wfsut ¥ sifas g1 Qg § Aig owtH
g% a1 g0 § 1 A MRE 48 FEAC
aredt g fo frdi o grwa ¥ seda
F IHT WAL FOTT TG0 HEAMARY
F FAAL S §YF deH AT § al
ag wAda @ fag weq wfwar wF
g1 EF 1T IH Stida ¥ wdivw &I
¥ 43 gu £\ ug 4% ST g9
97 a7q 1 ag qu sfeqg §fF
ag ®E Y W I4dg FT gear  #Y
qF WF Agl I9 wwdl § | §ElEU
AGY  wEgar  Ign & W
AAFT wET FAGTA IS A AF
TEI(T @T & ag garvr arfasa g o
TGN, W1 4 T HIA 42T B,
AT 4g Y91 GEH T 917 § uF 9
g7 agar & e uw o v se
gEAqT FT AT Arar F1F 0 sl
AU AARF 3T § AL SAqF G2
UF Fara @Sl ¥ ¥ 0§ S E
gogqrerer Aglea, B fady «@f oF
safar ur fodl W @EAR ST A%
gfawry w87 a1 =feg + F1E €
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TF 44 ar T wmds R Fadl
Y OEHT g gy & 1 7 awedi g
WZ g ORT wifyea  anar € fF
A TW AN F32 wed wiQ fF
ERIU 5§ ®waw wgar & fv faw ¥
ga‘ fiatfe eqq ¥ sqEr A9 &1
i fagre § swag @ geat ¥ AT
AR TT(AG TV S0 Gl % sAFifwai
$OT WMo fAg W oswAd
gfalves g1, taeq o w@dd 9ur9
g, wEer wTE gt ( @faw =

gfzar afey w8 gy wifeq
LG |
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SHRI SURINDIR KUMAR SINGLA:
Thank you very much, Mr. Vice-
Chairman, Sir. 1 wish this debate
had not taken place in this House, I
consider that Parliament has a:solu-
tely no right to interfere in the
functioning of the Election Commis-
sion. My colleague, Shri Jaipal Reddy
has actually threatened the Election
Commission and my esteemed  {riend.
My. Chaturvedi, has said that even
the Supreme Court has refused to
interfere till the election process is
over. I wish this had not happened.
It is a serious matter that a debate
on the Election Commission is taking
place in this House. Parliament has
no power to interfere in the func-
tioning of the Election Commijssion.
If you have any objection, then you
should go to the Court. Even the
Court reZuses to do anything, That
1s why 1 said this debate should not
have taken place in the first instance.

The entire House agrees that there
should be a free and fair poll in
Bithar. The people of Bihar have
been trying to form a Government for
the last two months, as my colleague
has said. But some people are trving
to dictate terms and they are in the
Government. In Bihar, it is not the
people who are electing the Govern-
ment. What has happened is that in
the first phase of polling, ele:tions
were held in 88 Assembly consti-
tuencies. These elections were ac-
tually rigged, I you look at the
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clections to the previous Assembly, if
you look at the videos taken, you
will find that the victory ¢! the rulinz
party was a fake victory and Mr.
Laloo Prasad Yadav ran his Govern-
ment for five years with tha: fake
victory. So, the point is that if you
want to have a free and fair poll in
Bihar, you have to bear with the
Election Commission, even if it means
rescheduling of the elections many
times. If the Election Commission
is not satisfied, it should keep on
rescheduling the elections till it is
satisfied. Let it take two months.
three months. But let there be a
free and fair poll,

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: Mr. Vice-Chairman, I
am on a point of order,

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Afzal, you will have
your chance. Now please take your
seat. I am not allowing you now..
(Inteyruptions) . ..

1 HIgFAE AFAS TF AW AHTA
48 wearT. | (wqm@®) FIq ANE
qRE I X E 1 (TEEUA)

¥ . \ P . fuf W -
&waw’"'/él/”a: Tt g s{.fli’”,{o? e

Az e A ol A P

THE VICE-CHAIRMAN (SHRI MD.
SALIM): 1 will allow you immediately
after him...(nterruptions)...

SHRI SURINDER KUMAR SINGLA:
I have a right to say what I want to
say.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I will allow you....(Inter-
Tuptions). ..
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SHRI SURINDER KUMAR SINGLA:
The Election Commission could cone
duct electious in other States on the
scheduled time, For example, Ma-
harashtra. There was no trouble.
In Orissa. there was no trouble, Did

he »ot conduct elections in those
States on the scheduled time? He

could do it there because there wer¢
The
Election Commission is in possession
of video cassettes of the first phase
of polling. They are killing people.
There should be repolling in the ¥8
Assembly constituencies that went to
poll in the first phase, if you want a
fair verdict from the people of Bihar.
They have every right to do it. Every-
one is concerned today that people
are being tortured in Bihar and that
normal life doesn’t exist there. Yor
the last five years, the law and order
situation was so hopeless there that
the people never ied a normal life.
There were killings. District Magis-
trates were Kkilled,
were killed .

no looters. unlike 1n Bihar,

Police personnel

+[1 Translisesation in Arabic Seript.

RT



371 Report of the

v
o .

SHRI MOHAMMED AFZA]l, alas -

MEEM AFZAL: What have you given

in the last forty years? You have '

given Bhagalpur.

SHRI SURINDER KUMAR SINGLA:
What Bhagalpur are you talking to
me?

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: Have you not heard
about. Bhagalpur?

SHRI SURINDER KUMAR SINGLA:
Yes, 1 have heard about Bhasgalpur.
(Inlerruptions) .

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Afzal, you can’t put
questions like this...(Interruptions).

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: There were communal
riots going on in Bihar...(Interrup-
tions). R

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr, Afzal please sit down.
(Interruptions) . . .Nothing will go on
record, Mr, Singla, please conclude.
(lnterfuptions) .

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: *

THE VICE-CHAIRMAN (_SHRI MD.
SALIM): Nothing will go on record.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: *

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You can have your exchanges
outside. Nothing is going on record.
Mr. Afzal, please sit. down,

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: *

SHRI SURINDER KUMAR SINGLA: *

gaawreas (s Higmeg a@w)
oTe qER WIET AT F TEA S |
This is nat the manner, You address
the Chair. Why are you getting into
this?

*Not recorded.
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SHRI SURINDER KUMAR SINGLA:
Sorry, Sir. My point is when the
clections could take place fairly and
freely in other States in India, it did
not take place in Bihar in the same
manner. The political parties have
a responsibility to support the Elec-
tion Commission so as to ensure free
and fair polling to check those who
want to capture power not through
tree and fair polling but through
dandas and guns, These people need
to be condemned. That is why they
are threatening the Election Com-
mission, which is very unfair. It is
not really serving the cause of elec.
toral democracy in this country. If
the Supreme Court can refuse to in-
terfere in this matter at this stage.
why should the Parliament allow dis-
cussion on this matter? In the in-
terest of free and fair elections .in
this country, all the political parties
must oppose it, if they want to sur-
vive, not through a fake victory., but
through free and fair polling.

Iqawreas (s AgeE qAm) :
sy gr A FAT

st gra g (Wew XAW)

7z, WA aF LY FA@ '

off TRAY (SR W WA, 7T
v Hifwg, 5.30 & TCF

oy g ww vt (feAra
Tyw)  IaATEA "G, W Ae
¥ Faw ardw T wgar R
frare # S §9 & QIR

SawT G¥F gk o ara N o Ffen
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kY &, 9w fm o fagm & wem
Wl ¥ zawr wed saframd fawA
AT AR S ag wqq fwar
f& =g =1fs wrer m?ﬁ:ﬁ FE &0
g marﬁiarggqmw?f g
M 69 w6 @Ee A4 §1 98
% faeg= wgae g % ’s{“Fﬁ SqraT
"{ﬁﬂféﬁ'taﬁﬂﬁﬂ'ﬁ e L
CEE ﬁ TELT AL Y, afFT THE
CICE G r“a'era“r cmmd fage
¥ qifar & X ¥ wiwma wdad
& G, AGTHE & T, GcqY F 99
g, AT WA & Iw F  fwdr #@i
fgedr F I # g § gAYy ¥
qYWr R ¥ gear wigwr fF &
Fg TS N, A wg fFOFE
gt feafq =47 87 & war a1 TorAd
q, THETS { IO UE AEAT
T E-wWETAT WIS a%r  agh
T WIGET FT (AT T4 AV L 48
g2 qF SAN wAAvE. F ol S
T ¥ @ AR 4§ WM AW
ST aga sqdr §iT wRdr § fFogw
q8 agigT § A ¥O AL FT @4
AT g HIF 74 WA ¥ FE
gfFsfrofar & 3 9 @ waw
FA A, TF ST FWIE GWN H
JATE T2 TEEm are F feie wig g
AT @AW & B & A A 1%
ot AT JA IH @ i ANEGT FE
F fag qare & av. . . (s499)

ot AicaR qg (e )
AT AIET, W AR AT
oF fAqe & fau s ¥ @1 ®
TO FFW A E |
THE VICE-CHAIRMAN (SHRI MD.

SALIM): Mr. Sharma, are you yield-
ing?

SHRI KRJSHAN LAL SHARMA:
No, I am not yielding.

SHRI NILOTPAL BASU: Mr. Vice-
Chairmar, Sir, we are not responding
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to the kind of questions that are
coming up, but we would like to
point out that in Chatra assembly
constituency, it jg the CPI(M) candi-
date who has been killed in the elec-
tion process and we know that there
is a reign of terror by the Maoist
Communist Centre which ig in league
with all the forces which want to
scuttle the elections,. We want to
fight. Tt out politically... (Interrup-
tions)... The Laloo Prasad Yadav
Government is not responsible for
that. Earlier also we had pointed
out that the way to fight extremism
is not by the use of gun alone, by
authoritative dictum from people like
Shri T. N. Seshan, but it has to be
fought at the political level aslo and
by addressing the socio-economic con-
cerng of the poorer sections of the
society. ..

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Sharma, now you con-
ciude.

SHRI NILOTPAL BASU: Conse-
quently, you have to fisht the BJP
which portrays such forces in the
polity of the country.

SHRI KRISHAN LAL SHARMA:
Sir, I will only say that my allegation
is that thery is a connivance between
the Laloo Yadav Government and
the MCC. Both Mr. Laloo Yadav and
the MCC want to create a reigon of
terror. They want to rig the elec-
tiong and win the elections. In this
atmosphere. I am not of the opinion
that this is being done in connivance
with any other party. Both of ‘them
are having the same objective o
create a reign of terror. So, what I
want to say is that nobody is happy
with the spilling-over of the elections

for such a long time. AW & W%
gwAdi g ). ... (FmEamA). ..

sft gRo MATE FIF : AW A

g
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o pw sva mat . g oo AE
Q, AT GA &1 WIFI W AT FIdqT
g f&: fecra Mac g § A &
®TST gr W E 1AM FqEL T WIS
FT § AfeT #=e & o ga g
faaar eww & <ar &, W ag @
@rE...
Sir, the entire election exercise is
beocming futile. Tt is lusing jtg rele-
vance.

iR g oag WAy ¥ fv 9z
U TREAA §de ww ¥ oweaw
gar =ifgw ar 1 gwa  z@fau
] oA WA H oIE AU

I will [just say (wo more sentences
and 1'will finish my speech. The
Supreme Court—this is no political
party—when the postponement of
elections was challenged by the
Bihar Government before it, made
some pemark and what was its remark?
My friend, Shri Chaturvedi, referred
to it and I quote: “Does the Bihar
Government need any outsider to
tell them what is happening in their
State?” . It told the Advocate Gene-
ral of the State, “Go back to Your
State and set the house in order.”
Then he said that there was a report,
the Intelligence Bureau’s report that
the situation in Bihar was improving.
Then, the hon. Tudge said. “Then,
remove the word ‘intelligence’, 1t
may not be a report of any intelligent
person that the situation in Bibar

is improving.” These are the re-
marks of the Supreme Court and
nott of any political santy.  Just
imagine how the Supreme Court
‘has remarked.

fow gfw % ¥ zawr afex
femr & giv oridfedt 1€ & A
2wy ¥ oo gdm A% ¥ F ¥
foare foeo & s oqv oo wgAE A
AT AMET | T AT 9T
FRIT AT WA £ 0 ofEA wY
72 s @ & 'fF 85 omer @
gATR 919 §1 7g AW Iar aF
ww@nmﬁaﬁ AT T
85 THEEl N FT WSS G
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FT qHT T fAgr< &1 FEF &1 I
% AL L A qgl @7 Mo
a7 fad fagrz & mwae g1 qg qas
A BT WA 9z wgw g A
fagre ® ST 5 &1 @r g s949d
FRgF Fr A I 48 F4q faar «r
WE T TW FW & 4% AT AG
TS g 9y 2 fe Pl qvg
F QO g 9 g qg argy & fa
TAFIX I AW, TEHATE T ST qn
T TN TUTILE FL A AT THF09
FTHIMA T P & TA0 FIHTE
FAT AMEC | IHF T § ATHAA
TAFT T A q@it 70 fam )] E,
SEET N T W §) Al wg
Tg FEAT {F K CT HALTAFAA A
¥ fou wqew wROw #1 OS W
oifafafads & sad 39 FmEOE
FOHI arrq SqE Areq A A
RS 1 Fw a@d, anF AW &
AT ST IR AW qATS ¥ fF ag
W OAE T G5 AT ®r Ug HA%
TAFUA AGl FAA AT UF @Y T
—fagR, & %1 R w@E 9T 4g
oI AR E @ WY ag ghw
a8 SITT a7 HES| EATI, AFAT A &
T W W, A gErRE §r W%
T H EhW, W1 0T HuUR TREMA
F FIEE W grIr i gEiaw
let us co-operate for holding a free
and fair election in Bihar.

THE  VICE-CHAIRMAN
MD, SALIM):

(SHRI
shri Ram Jethmalani.

SHRI RAM JETHMALANI (Maha-
rashtra): Thank you, Sir, for giving
me 2-3 minutes to share my thoughts
with Shri Ahluwalia, First of all, T
must say that I do not know whether
he is improving or I am degenerating
but we both seem to be getting closer.

SHRI S, JAIPAL REDDY: Vice:

Chairman, Sir, both the persons are
same .

SHRI RAM JETHMAILANI: There is
no doubt whatsoever that Bihar to-
day does present a very singular
state of affairs. It is very distressing
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and I cannot equate the situation in
Bihar with the rest of the country at
alt and that would be wrong. But, on
the other hand, what is happening in
the Chief Minister of the State Gov.
ernment has done it. It is the sym-
tom of the genefu| criminalisai.on
of politics which hag taken place all
over th, country. With the general
decline of standairds, our democracy
is under a very great strain and this
strain is throughout the country and
what is happening in Bihay iz only
the symptom. There is no yse draw-
ing any political mileage out of what
is happenimg there. On the other
hand, the conduct of the Chief
Election Commissioner today is under
some kind of a scrutiny or attack. I
must disclose to this. House that in
the public interest litigation in the
Supreme Court, I  have acted on
behalf of the party other than Shri
Seshan. I have supported the stand
of Mr. Seshan in the Supreme Court
With this disclosure, I must say that
Mr. Seshan is a Constitutional autho-
rity and unless there are extremely
aggravating or very grave situationg
this House really should not comment
upon thy conduct of this functionary.
Unless there are extremely aggravat.
ing and grave cirecymstances this
House really should not comment
upon th. conduct of this functionary,
Sir, he is living unde; a microscope
today, first the microscope of public
opinion. Then there ig the constant
micrgscope of the Supreme Court.
Th» Supreme Court is constantly
wafching what the Chief Election
Commissioner is doing and on the
sljghtest pretext the matler goes to
the Supreme Court., The Supreme
Court either supports him or some-
times says thingg against him.
Speaking for myself, Sir, I am myself
typical of some of the things which
he does. But, Sir, all independent;
honest people have som, crankiness
about them and that crankiness is a
phentomen on which has to be tolerat-
ed and must be over looked. T you
are all the time in a state of confor-
mity and compliance with the rest of
the world, you wil] never be able {o
function independently. Sir, I can
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not withhold my admiration for the
kind of work which Mr. Seshan is
doing. But on the other hand,
Mr. Seshan cannopt go on indiserimi-
nately postponing the elections. And
if today the election has been post-
poned it has becn postponed with the
implied concurrence of the Sypreme
Court and once the Chief Election
Cnmmissione;; who himself ig an inde.
pendent Constitutional authority sup-
ported by the Supreme Court in this
matter, supported impliedly by the
Supreme Court. I do not think it
Lehaves us beecause we are nof in a
position to take the kind of decisions
which by judicial methods. Supreme
Court is in a position to do. Elec-
{ions have to be held, elections which
are fair and which in every respect,
cre free from every kind of infirmity
and they will be held. But I do wich
to suggest and this ig a matter of
great importance that the postpone-
ment of elections and the technical
expiry of the period of the legisla-
ture, the tenure of legislatyre, canaog
he used as a pretext for enforcing
President's Rule in the State. Pre-
sident’s Rule cannot be enforced and
Sir, I am very surprised that my dear
distingtished friends sitting in the
BJP hav, occasionally raised these
cries, ‘‘Please impose President’s
Rule ” Their Governments were dis-
misscd and I had to defend them in
the Supreme Court, T raised argu-
ments for the systenance of those
Covernments and against the action
of the President in dissolving those
Governments. Those very argu-
ments are today beings repudiated by
my friends in the BJP. They must
realise the inconsistency of  our
stand. If the action ¢f the Chief
Election Commissioner is in accord.
ance with the Constitution then what
is happening in Bihar is—in accord-
ance with Constitution and, therefore,
it cannot be said that¢ the Government
ot the State is not being carried
on in accordance with the provisions
of the Constitution. Therefore there
is no case for imposition of President’s
Rule under Article 356, This the ruling
party must understand and those who
want the Lajoo Prasad Government to
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disappear like this, they shhould also
understand that it is not a cage for
the President’s Rule being imposed.
Sir, I do suggest; hope things will
take a better turn now, the elections
have been completed, they will in due
course be completed but let us not
do anything which denigrates a very,
very important functionary who is
the linchpin of our democracy and
our whole system of rule of law, the
Chief Election Commissioner, Let
u; today strengthen his hands rather
than weaken his hands. With these
observations, Sir; I think the House
will take the proper decision that it
ought to. ’

THE VICE.CHAIRMAN (SHRI
MD. SALIM): Shri Md. Afzal Please
be brief.

SHRI RAM JETHMALANI: Sir, may
Itak. just half a second only. Only
thig afternoon a point was raised as
io who iz going to sanclion the ex-
p-nditure. Now, Sir, so far as the
expenditure is concerned with the
combineq effect of Articles 206 and
213 of the Constitution, the Gover-
nor by ordinance is entitled to make
a provision and it in Mo reason for
iniposing President’s Rule at all be-
cause the only condition for exercis-
ing the ordinance making power of
tl+ Governor ig that the Assembly
should not be in session if it does
not exist, it is not in session and
if it is not in session, the Governor
s entitled to exercise all powers
which the legislature could have ex-
evcised under Article 206, Therefore
please do not use this as a pretext
for demolition of a constituted Gov-
ernment of the Srate.

SHRY S. JAIPAL REDDY: Mr. Vice.
Ram Jethmalani,
avart from being a senior Member of
t+he Homnge is alsn a legal luminary. I
wuuld like to seek his opinion on one

Chairman, Mr.
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count. When there is a Chief Minis~
ter, can the Governor on his own
without the knowledge of the Chief
Minister, send a report to the Election
Commission.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): Now, Mr, Afzal

SHRI S. JAIPAL REDDY: gir.

THE VICE.-CHAIRMAN (SHRI
AD. SALIM): Mr. Jaipal Reddy, you
are a senior Member. You know it.
T cannbt compel him to express a
legal opinion.

SHRI S. JAIPAL REDDY: I am
not compelling him, Mr, Vice-Chair-
man, Sir. T am trying to impel him.

THE VICE-CHAIRMAN (SHRI
MDD, SALIM): He hag already spoken
YWes, Mr, Afzal.

SHRI & JAIPAL REDDY: Let him
respond, Mr, Vice Chairman, Sir; be-
cause thiz is a very crucial aspect,
the latest action of the Election Com-
mission, I, unfortunately, do not share
the admiration of Mr. Ram Jethmala.
ni for the present incumbent. Mr.
Ram Jethmalani has great weaknesses
for many people and Mr. Seshan is
among his weaknesses. But the point
remaing Wwhathe. the Governor can
make an independent report with the
Chief Minister around, behind  his
back and without his knowledge.

SHRI GURUDAS DAS GUPTA:
Sir, the legal luminary seemg to have
lost hig judgement.

THE VICE-CHAIRMAN (SHRI
MD. SALIM): No, no. Mr. Jetmalani
hne alreadv spoken.

SHRT S.

JATIPAL. REDDY: T re-
quest him. :
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THE VICE-CHAIRMAN (SHRI MD.

SALIM): Mr, Afzal, vould yon like
to say something? Please be brief.
(Interruptions).

SHRIMATI MARGARET ALVA: Sir.
. (Interruptions) Up to what time
are we going to sit?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): He is the last speaker.

SHRI §. JATPAL REDDY: Madam.
Mr. Ram Jethmalani is no Minister.
Therefore, he is not obliged to ans-
wer my query, I, as a fellow Member,
sought a clarification, an explanation
from him. '

SHRIMATI MARGARET ALVA: Mr.
Jaipal Reddy, what I said was that
you are free to take his legal advice
outside the House.

AN HON, MEMBER: After
the fees.

Paying

THE VICE-CHAIRMAN (SHRt MD.
SALIM): Now, Mr. Afzal. (nterrup-
tions). Order, please. Mr, Afzal
please be brief.

YNGR . qEAT I WY STHAT

(STe AW} ¢ AW AT A[0g,
arw A AR Adfgw § wdwww
FHYAT FT LA ATAEAT HIT

EATAITAUT B 57 wiemar:. &ar g
IHT welegaad wafe § o
AT fET & IV TAF TSI T TEw ALK
F1 wFd T o7 1 AfEw s oA
FIE FRI T2 m‘e‘ FIW gEEI
g ar sus m'tfr 9% Fga R A
& gt g sar By A stewear St
7 &g ﬁﬁ AT HI FY HTL goFom
47 it g5 F, A w1 # asd
A gg & | 9E T ATR g froaw
T Awafel ¥ B ez oAt W
A% ¥THE A fearn wdi F¢ %7 )
afer go @@ dar g § oo
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=t sHiE WZWA  (HETUR)
wiwa wgqw & & oag € Af
ar |

Y HIGFAT STHAT I HIW TGRS ©
affq are ¥ g w1 O-fsad
e BRar Mar | W war G
THT 3g AdiAr AR gg Ml A
fraiar for gmdr fagR odFwma @Y
garfad ¢ @7 § | 7 3@ 9@ ¥
faede ot T ET § A1 WA A
7w B fgre Y S AeEn smar
A TN gl § TT< SHET AT FT
aqmgaxmzﬁ <, qE H/y
| & A g fadidE o
aadian aw fFar fogre & seaem
¥ drra | o qg aor g g fe
ESE TG - SR ﬁfam”zz F TR H
AY 44 ¥ SyrERr FEEICHS FA
F LAY uw N FEETIOET F A
Tan, iz erd@ cmar T Y
ofses w@ifen g1, ®@E F1 afsas
difenr gt ar g i Hrfaw
g 7z fewesd gS g7 1 wfHA 3@
?‘arr%"t # agn fem g% %?H@r
T gemrr TgY A7 tgr g1 qY g
AT fergeam ¥ 8 Er=r 37 femeaw
gt & 1 FwEre § goay ferdag
& sy HEOR U AEF aEY A0
7 feadr W ama MO F, B
W F, W W FY TR T )
T frRre § 3o T & § ar
THT gl F AT P A SHIHEF
UIT & WEEW wEl W qFA | §
wh g famdt e genr wiEar g
Tz AT w ¥ g s w
¥ Few @1 aeg ¥ o a1 aey
AfFT o e R § eI Al
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Fgar argar § & R ® wgn w9
qArd g § InA g Fizq fawe &
43T 7 qOIT Ag AT G KON
¥ a fagrq gu ¥ 1 qTTHAqATT
qriFatiE ¥ FIm@r 4ar W ..

S

Ut {1yt B p sl

- iy / R
el U 12 0 2 L M

THE VICE-CHAIRMAN (SHR! MD
SALIM): This is not relevant.

SHRI MOHAMMED

rortant. G T Jt T o7 fgrger 3
wEFa AT F T T W a1 s
qE. FIE FA SAWT FHM F 47F
¥ a5 @ wifgw ) Ffew sdam
it ¥ v Ay 99, 69t g
7R A2 fiw ¥ am ahor w7
fau wq1 w2 § @3 52 F oo
AP FHMT § 7 ST wYUE
X SEH AR A@ Al ¥ A
qF a0 @ § FIw wgar F R
faeett & St owiw woRT # Sun 97
AT A F AR T4 oo am
F THEmE 4 fWE T oW 9T el
T fRat ? & fud g weAr "
i 5 30 wraw O¥ € fad Fror
% A L TH AE s 2w
fagre 3 #wT, AR @ i afr
% T2 X qgH T T4 g §
# WwOR 4 AgaT § AN g
el & oF ®a9 qur @ wa
A TR HTH Ty THT O qq
qEg ge I & g ¥ uvwvw &
fFax 7 ¥ ? 40-50 URT @
AR PAT I ¥ AR T gam
Fowme ¥ oA MT ¥ IV OR 18
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N gu, g wyE@ gy faiwedt 7
faar 91, 3g a3 w19 gwE T 98
far o 5 18 & gn ¥ faa¥
damd F1 asT o7 wfwT A FAEH
d9 H3AC 3 ¥ ) R RF@F F WAL
fag™ zdawa ¥ 90 o A W
g 41 A A g & swiar arfer
9 FFL G T | W Tz
gni & ¥ ag wiam Fgar §
IaF fradt Su g & & g Adf
%8 @r g &6 & s w9 gf ug wewr
gar, fega ot aft @ wifgg =,
F¥ wat st 7 #3010 QT 47 foes
AR qFEd N Fg s
W& wWitagqel av ar agf a, 93 W
f@rE ssmT 3@ AfST | F7-917
fifeafan 7% o7 a@ ¥ HAF W
TF FEAHA WGAT ACFT T @
f® 20-20, 25-25 fwaEAE” A
qgw 99 @ &) fag i e o §
T § T G5 9 FewT FT AT
15l @ fF wzae Efwa o o st
#T faar & w3 ¢ 7 @ fGur Aaa
IHFOT BT A A TG FTA I
F¥ f&ar aw wTsde fEET 7 AV
FEAT HE TGT AT | 9 T [ *
fac #1E amm w8 911 Fg 1T 0F
TATT H FAL €477 0T A& AUIEHT A

THE VICE-CHAIRMAN (SHRI MD.

SALIM): Don’t elaborate, Make your
point.

st ANgFAe AFAT IF A
HEAT © AT T TAFAT NS F
#3392 F1 femawa aff £ 75y @
T 9T AFTE FA F wiaAr H
F ) 7 gvq0) § @l § ©F
EANE I s R i G

THE VICE-CHAIRMAN (SHRI MD.

SALIM): Please conclude, Mr, Afzal.

oft gogdo wgaAiterm @ I9-
gatener wavgn, s¥fEa waqwe s
FET 2, ToA wAET 94w
¥ v g odr gWr Jrge
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THE VICE-CHAIRMAN (SHRI M;D
SALIM) Please conclude, Alzat~-

THE  VICE-CHAIRMAN: Please com-
clude, .

THE VICE-CHAIRMAN (SHRI MD..
SALIM): Don’t expand the matter; -
Please conclude.

THE VICE-CHAIRMAN (SHRI M.D.
SALIM): The House stand adjourned till
11 a.m.. tomorrow.

The House adjourned at fifty-five
minuteg past-five of the clock, till elevem -
of the clock, on Friday, the 24th
March. 1995, -
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point #h

(AP eop M 2 gp
e P A A A
ol 2 /U’r?'l.,_;u‘ gz s
St g ST

3%



391 Report of the

[ RAJYA SABHA ] Public Accounts 392
Committee
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THE VECE CHATRMAN (SHRT M . |
the matter. |

SALIM): Don’t expand
Please conclude.

4[] Transliteration in Arabi: Script.
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343 Heport of the [ 23 MAR. 1995 ]

THE VICE-CHATRMAN (SHRI MD
SALTM): The House stands adjourned
till 11 a m, tomorrow.

+[ ITransliteration in Arabic script.
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The House then adiourned
at fifty-five minutes past five
of the clock, till eleven of the
clock on Friday, the 24th
March. 1995,



